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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I
(Brief summary of proceedings)

Friday, 27 November, 2015/ 06 Margshirsha, 1937 (Saka)

No. 20
2.03 P.M.

2.04 P.M.

2.14 P.M.

2.15 P.M.

2.17 P.M.

2.18 P.M.

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
Sh. Vijender Gupta, Hon’ble Leader of Opposition sought to know

about the fate of the Notice of Adjournment Motion given by him
under Rule-59.

As the Chair started giving his ruling on the aforesaid notice, Smt.
Bandana Kumari, Ms. Alka Lamba, Ms. Rakhi Birla, Ms. Bhavana
Gaur and Ms. Sarita Singh of the Ruling Party came in the well of
the House and questioned the propriety of the aforesaid notice of
adjournment motion. They also demanded the Leader of Opposition’s
apology for the incidents of 24.11.2015

Verbal exchange ensued between Members of ruling party and
opposition leading to uproar in the House.

Slogans were raised from both sides.

Smt. Bandana Kumari, Ms. Alka Lamba, Ms. Rakhi Birla, Ms.
Bhavana Gaur & Ms. Sarita Singh walked out of the House.

The Chair stated that a notice of adjournment motion under Rule-59
had been received from Sh. Vijender Gupta, Hon’ble Leader of
Opposition in which he had demanded to discuss the situation
arising out of the constitutional crisis being emerged due to
encroachment of the rights of Parliament of India in Delhi Legislative
Assembly.

The Chair further stated that the Leader of opposition wanted to
highlight an imaginary crisis evolved from his illusionary thoughts
but the House could not be held to ransom on the basis of his
baseless arguments.

The Chair not only disallowed the motion but also advised him to not
to give such notices which would lower the dignity of the House.

Shri Vijender Gupta and Shri Jagdish Pardhan, Members of BJP
walked out protesting the decision of the Chair.

Shri Pankaj Pushkar also sought to know about the fate of notice of
calling attention given by him under Rule-54.

The Chair stated that a notice of calling attention had been received
from Sh. Pushkar regarding admission of the students belonging to
Economically Weaker Section in the private educational institutions.
The Chair ruled that three Bills pertaining to the Education
Department were to be considered in the House and the matter could
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be taken up during the discussion on those Bills.

Question Hour: Hon’ble Speaker took up starred questions listed for
the day.

(During the Question Hour Sh. Pankaj Pushkar stood up and
requested the Chair to allow his Notice of Calling Attention.

The Chair denied the request and asked Sh. Pankaj Pushkar to take
his seat.

Sh. Pankaj Pushkar persisted with his demand.

The Chair named Sh. Pankaj Pushkar and asked him to withdraw
from the House.

The Minister of Health moved a motion under Rule-277 (3) (a) that
Shri Pankaj Pushkar be suspended from the sitting of the House for
two days i.e. 27.11.2015 and 30.11.2015.

The motion was put to vote and adopted by voice vote.

Shri Pankaj Pushkar stood suspended.)

Starred questions no. 104, 105, 106, 109, 110 to 113 were asked
and replied to. Replies to starred questions no. 101, 103, 107, 108,
114 to 120 and to un-starred questions no. 82 to 86 and 88 to 107
were placed on the table.

Starred Question 102 and Unstarred Question 87 were not allowed
as the Member concerned, Shri Om Prakash Sharma had been
suspended from the sittings of the House for the ongoing session.

Adoption of Reports:
[. Shri Rajender Pal Gautam moved the following Motion:

“That this House agrees with the First Report of Committee of

Privileges (VI Legislative Assembly of NCT of Delhi) presented

in the House on 26t November, 2015.”

The motion was put to vote and adopted by voice-vote.
II. Shri Somnath Bharti moved the following Motion:

“That this House agrees with the Second Report of Committee
of Privileges (VI Legislative Assembly of NCT of Delhi) presented
in the House on 26t November, 2015.”

The motion was put to vote and adopted by voice-vote.

Special Mention(Rule-280):- The following Members raised matters
under Rule-280 with the permission of the Chair:-

Sh. Raju Dhingan

Sh. Shiv Charan Goel

Sh. Rajesh Gupta

Sh. Mahender Goel

Sh. Jagdish Pradhan

(Sh. Vijender Gupta, Hon’ble Leader of Opposition also expressed
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his views on the matter raised by Sh. Jagdish Pradhan).
(Minister of Health intervened).

6. Ch. Fateh Singh

7. Sh. Avtar Singh Kalkaji

8. Sh. Som Dutt

9. Sh. Vijender Garg

The Chair adjourned the House for 30 minutes for Tea Break.

House reassembled.
Hon’ble Speaker in- Chair.

Shri Somnath Bharti raised a matter regarding a function which
was held in a banquet hall that did not have requisite clearances
from the National Green Tribunal and government agencies. The
Chair directed the Member to submit his views in writing and did
not allow him to continue.

Paper laid on the Table :-

Sh. Manish Sisodia, Dy. Chief Minister laid the copies of the

following Notifications:-

1. Notification No.F.3(22)/Fin(Rev.I)/2015-2016/dsvi/913 dated
16.11.2015 regarding powers conferred by section 103 of the
Delhi Value Added Tax Act, 2004 (Delhi Act 3 of 2005).

2. Notification No.F.3(23)/Fin(Rev.[)/2015-2016/dsvi/914 dated
16.11.2015 regarding powers conferred by section 102 of the
Delhi Value Added Tax Act, 2004 (Delhi Act 3 of 2005).

Introduction of Bill :

Shri Manish Sisodia, Hon’ble Dy. Chief Minister introduced the
“The Right of Children to Free and Compulsory Education (Delhi
Amendment) Bill, 2015” (Bill No.15 of 2015) with the leave of the
House and made a brief statement.

Congratulatory Motion (Rule-114) :
Sh. Anil Kumar Bajpai moved the following Motion:
“This House expresses its gratitude to Shri Kapil Mishra, Minister of
Tourism & Water for bringing back the belongings of former President
of India (Late) Dr. APJ Abdul Kalam from his village in Tamilnadu and
proposing to build a memorial in his memory in Delhi.”
Following Members participated in debate :
2. Sh. Vijender Gupta
3. Sh. Somnath Bharti
4. Sh. Jarnail Singh (Rajouri Garden)
5. Sh. Rituraj Govind

(He proposed that a portrait of Dr. APJ Abdul Kalam be installed in
the House)
S. Sh. Ajay Dutt
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The Chair remarked that if the Minister found it appropriate he
could use the Assembly premises for housing the belongings of Dr.
Kalam temporarily till a permanent memorial was constructed.

Sh. Kapil Mishra, Minister of Tourism & Water replied to the
debate and thanked the House for the congratulatory motion.

The motion moved by Shri Anil Bajpai was adopted by voice vote.

The House also agreed to the Chair’s suggestion for installing a
portrait of Dr. Kalam in the Assembly complex and making
arrangements for temporarily housing his belongings till permanent
arrangements were made by the Government.

PRIVATE MEMBERS’ BUSINESS
Private Members’ Resolutions :-
The Chair stated that Ms. Bhavna Gaur was not present in the
House. So, the Private Members’ Resolution to be moved by her
could not be taken up.
Sh. Somnath Bharti moved the following Resolution :-
“This House resolves that the Union Government be requested to
reverse its decision of allotting land meant for school purpose at
Deen Dayal Upadhyaya Marg to the Bharatiya Janta Party and
instead a school in the memory of Dr. APJ Abdul Kalam be built on
this site.”
(5.18 P.M. : Shri Vijender Gupta pointed out that there was no
quorum in the House.
The quorum bell was rung for a few moments
5.19 P.M. : The House was in quorum)
The following Members participated in debate :-
2. Sh. Gulab Singh
3. Sh. Rajesh Gupta
4. Sh. Praveen Kumar
5. Sh. Vijender Gupta
6. Sh. S.K. Bagga
The House agreed to extend the sitting by 30 minutes.

Shri Somnath Bharti made concluding remarks and moved that the
Resolution be adopted.

Sh. Gopal Rai,Minister of Transport replied to the debate.

The Resolution moved by Sh. Somnath Bharti was put to vote and
adopted by voice-vote.

The Chair adjourned the House upto 2.00 PM on Monday, 30
November 2015.

Prasanna Kumar Suryadevara

27 November, 2015 Secretary
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